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NATIONA M TRIBU
MUMBAI BENCH ,MUMBAI 4

C.P No. I 1 l4l(MAH)/2017
CA No.

Present SHRI B.S,V, PRAKASH KUMAR
MEMBER (J)

SHRI V, NALLASENAPATHY
MEMBER (T)

ATTENDENCE-CUM'ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF

THE NATIONAL COMPAI.IY LAW TRIBUNAL ON 1I.07.2O17

NAME OF THE PARTIES: t.,dus#r',a Balk Ltd'
V/s. ?vt

ResPondez BPO Br ak Ltd'

SECTION oF THE COMPANIES ACT: I & BP Codc 20 16

S. No. NAME DESIGNATION SIGNATURE

6 01, <,'h)p- tri"u,

6'fia &li^ lar"
Mto c^k- yot-

&v
(.u)i6*

ORDER
CP NO. 11T4II&BP/NCLTA,{BA{AIV2O17

V. NALLASENAPATHY
Member (Technical)

En.l : Memo of withdrawal.

F;vn;-l

B.s.v. PR,TK-(SH KUMAR
Member (Judicial)

On the Memo of Withdrawal filed bv the Petitioner Counsel, this Petition is

herebv dismissed as withdrawn with a liberty to file afresh in accordance with law

sd/- sdl-

CORAM:



v ow s I gwD Ifr f,A'{4) ffi. rroor, r<hatau a,,irainc.

Atvocotes e!, Consaftants flH'1"',';ffi1,T,iir]iil%r::f'
rubina.khanG.fortisindialaw'.com

Jdy 17,2077

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL BENCH.

AT MUMBAI

INSOLVENCY AND BANKRUPTCY APPLICATION NO 1114OF 2077

ln the matter of lnsolvencv and BankruPtcv (lode, 2016;

And

In tlle matte! of an applicatior for initiatior of corPorate insolverry rcsoiution
process by Financiai Creditot under section 7 of the lnsolvency and

Bankruptcy Code, 2016 against Respondez BPO P vate Limited, a company

incorporated under the laws of Intlia with it-s registered office a-t 8fi Floor,

Godrej Coliseum, Somaiya Hospital Road, Off. Eastern Express Highway, Sion
(East), Mumbai-400 022

From

Indusind Bank Limited, a banling Company incorPoratcd

under the Companies Act, 1956 and licensed under the

Banking Regulation Act, 1949 haling its registered office at

2401, Generat Thimmaya Road, Pune411 001 and acting through its

Corporate office at 11tn Floor, Tower 1, One Indiabulls Centre, 841, SenaPati

Bapat i{arg, Eiphinstone Road, Mumbai-400 013..,Applicant/Financial Cteditor

Dear Sir,/Madam,

Be pieaseLi to Srant us perrfssittrr to withdraw the captioned lllatter witlr

liberty to file a ftesh aPplication in ttris regard in accordance with law'

Kind regards,

11 JUL 2011
@.1

\\....-.:Fortis India Law
Advocate {o! the APPlicant o


